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.30.7-96 	Mr S.Sarma for the applicants. 

501- 	 -None for the respondents. 

vide 	 5 applicants have jointly 

i submitted this application. Heard 

~ Mr Sarma and the applicants are 

permitted to join together in a 

'single application under Rule 4(5 
I 
(a) of the C.A.T(Procedure) Rules 

11987 as they fulfil the conditior4,,,.,. 

therein. 

T_ 	 Issue notice on the responde ~- 

nts to show cause as to why this 

application should not be admitted 

~and reliefs sought should not be 

	

t /2 	 gTanted-Aeturnable, on 22.8.96. 

Pendency -of this O.A. shall 

"not be a bar for the respondents 

~o consider the case of the applica-
ints for appointment in Group IDI 

category* 
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O-A. 133/96 

22.8 *96 
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Mr S*Sarma for the applicant-bNone 
for the respondents. -8how cause has not 
been submitted. 

Heard Mr S-Sarma for admission. 
Application is admitted. Issue notice on 
the respondents by registered post, 
Written statement - within six weeks. 

List for written statement and fur- 
ther orders on 3 .10.96.. 

Pendency of this application shall 
not be a bar for the respondents to con-
sider regularlsation of services of the 
applicant. 

Mr S-Sarma for the applicant. Mr M-K 
Uhoudhury foj,  the respondents seeks,time 
for filing written stateatente 

'List for written statement and 
further orders on 13-11-96. 

P9 

j, 

3.10.96 

13-11-96 
C" 

AAX_' 

pg 

None present. Kritten statement has 
not been submitted. 

List for written statement and 
. 
fur-

ther orders on 6.12-96. 
- E 
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O.A. No. 133 of 1996 

Mr. S.Sarma for the applicants. 

None for the respondents. 

Written 	statement 	has 	not 	been 

submitted. 

List for written statement and further 

orders on 12.1.1997-- 

Mr. Sarma, submits that in view of the 

order in letter No. 95/8(SCT) 11/5/20 dated 2.5..96 

issued by the Railway Board and order may be issued 

-to the respondents to re -engage the applicants. It 

is directed that pendency of this application shall 

Pot be a bar to the applicants to approach the 

competent authorities of the respondents for their 

rO-engagement and the respondents may also consider 

the case notwithstanding the pendency of the O.A. 

No. 133 of 1996. 

6.12.96 

2- 

74. 	 Mie'r 

trd 

15.1.97 
	

Learned counsel Mr S. Sarma for th- 

applicants. None for the respondent,~ . Written 

statement has not been submitted. 

AIV 	X 	
List for written statement and furt-h'e'r- 
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orders on 11.2.97. 

Nee  
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11.2.97 
	

Mr B.K.sharma. learned counsel for 

:the respondents*p'rays for further extensio 

of time for filing written statement. 

Several adjournments have been granted. 

We do not see any reason to give further 

extension of time. 

Let this case be'listed for hearing\ 

on 4.4.1997. 

	

Member 	 Vice-Chairman 
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O.A.No. 133/96 

04 

4.4.97 	 The Division Bench is - not 

sitting. 	The 	case 	is,. 	therefore, 

- 	adjourned to '16.5.97. 

VWice-Cha rman 

nkm 

16*5,097 , 	Left over,,List on 17.7.97 

for hearing. 	 I 4.s  
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14-8-97 	Division Bench is not 
sitting.-Let this case be listed 

for hearing on 5-11-97* 	1 

BY ORDER, 

	

5~11-97 	M'r*S* 
4~.$ arma learned counsel 

appearin ofi behalf of the applicaim 

submits t 	there has been develotm 

ment in the ilway Administration' 
in as such as he Railway Administem 
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Wapplicantse He(.do not\want-,to 
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withdraw the petit n and to 

e 
thorit approach the authorl . 	Applicaticw 
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Is dismissed on withd a 1* 
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OOAO 133/96 

5-11-97 	M 3
6
5arma learned counse& appea.- 

ring on***,behalf of the applicants submits  
that there haA boon develo]pMent In the 

Railway Administration in as mUch as 
the , gailway Administration I . 8 considering 
to absorb the applicants. He wants to 

—withdraw the petition and to &Pproach 

the authority, Prayer is allowed *  Appli.- 
cation Is dismissed on withdrawal, *  

Member 	 Vice-Chairman 

im- 
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ication under Sec .19 of the Administrative 

Tribunals Act,., 19B5) 

Title of the case 	 O.A. Noqj ~ of 1996 

Shri PAbin Dhimary 	& Ors 

­Vs- 

u nion of India & Ors 

Applicants **** * *el 

,,,,*,,Respondents 

1_&2 E  X 

Sil NO* Partculars of the documents 
	

Pages No. 

1Z. 

10 Application, 4-,., 	1-3. 

2. Verification 

30 AnnexureS 

4. Annexure .1 

5 Annexure -2 

 Annexure -3 

 Annexure -4 '  

 Annexure -5 

94 Annexure -6 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:GUWHATI BENCH, 

O.A._ No. ~ 

BEMEP&I 

SHRI RABIN DAIMARY 

SHRt RATNESWAR DAIMARY 

SHRI GOBINDA BASUMATARY 

SHRI SHRI CHARAN SINGH KOCHA 

5) ,  SHRI NI RAWAN BASUMATARY 

I  4~. 
r7 

On 

-7 

AAA 
- 

mfflmmsvaik~ AND 

*******Applicants. 

!~, e Union..of I- ndia.. ,  
represented by the General Manag6r"I 
N.F. Railwayt NALIGAONil GUWAHATI_11 

T~ 
 e Divisional Railway Manager(P)IM 

,. A ipurdhuar Junction v ~ Alipurdhuar. 

T~e General Manager (Construction) 
N.F. RailwaY~ Malifaont"Gumrabati-11 

****e*Respondentq. 

DEATQ_S__0_P_,  &P_PLICAT19H 

1*' PARTICULAR OF THE ORDER AGAINST WHICR 
ITHE APPLLCATION IS  MPE.-j 

The instant application is directed not against 

any particular order; but is preferred making a grievance 

against the apathy shown by the respondent inr.espect of 

I 
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the benefits admissible totbe applicants under 'Rules as 

casual labourers. The applica#ion is also directed against the 

apathy shown by the respondents D3 not grating the required 

ex-post facto approval entitling the applicants the benefits 

admissible to tbe-casual labouruerso"' 

2, JURISDICTION QF THE TRIBUNAL 

The applicants declare that the subject matter of the 

instant application is within the jurisdiction of this Hen'ble 

Tribunal*' ,  

3* LIMITATION: 

The applicants further declare that the application 
period 

is filed within the limitation/prescribed under See  21 of the 

Administrative Tribunals Acts 
1  1985. 

4. 	FACTS OF THE CASE-;- 

That the applicants are citizen of India and permanent 

residents of Assam. They all belong to the scbdeduled tribe 

category and accordingly they are entitled to special privileges 

as has been guaranteed by the Constituion of India and the laws 

framed thereunder from time to time. 

The applicants are all ex-casual labou s 

and their gitievances,subject matter and the reliefs sought for 

in this application is similar in nature. Therefore o  the 

applicants Crave Leave of this Hon'ble Tribunal to allow them 

to join together in a single petition to minimise the cost as well 

as to minimise the precisous time of this Hon'ble Court s  

00 0 0*3/- 
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1,-invoking its power under Rule4(5)(a) of Central Administrative 

Tribunal e  (Procedure) Rules e  1987. 

4o2* That all the applicants were in casual service under the 

respondents. Th~y were appointed an being selected for engagement 

in casual service. Eversince their appointment of casual labourers * ,  

they bad been discharging their dueties to the satisfaction of all 

concerned. All of them have got requisite number of working days 

so as to get the benefit of temporary status as well as other 

benefits as admissible under the relevant rules and so also as per 

the disctum laid down by the Apex Court. The applicants crave 

leave of this Hon'ble Court to refer to the relevant rules as well 

as the decision of the Apex Court in support of their contentions. 

4o3* 	That the applicants were illegally discharged from their 

service on barious dates as indicated in subsequent paragraphs 

and Annexures.Some of them even after such discharge have been 

w  'k or'ing in the Railways under the contractors which also entitled 

them to the benefits under the Contract Labour (Regulation and 

Abotition) Act, 1970 and the Rules framed thereunder. 

4.4 	That the applicants as stated above, were illegally 

discharged from service even after rendering services and 

entitling them conferment of temporary status. Due to poverty 

and being not acquainted with the relevant dules and regulations 

they could not protest against their such illegal discharge from 

service.It will be pertinent to mention here that for the 

casual employees working under the railways, a live casual 

register 	is to be maintained incorporating therein the name of 

all casual labourers in order of seniority. The namesof discha- 

rged employee are also entered in the live register and in 

case of any future vacancies, they are to get preference. 

46 
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utur-e-veeanoies,-tbeY-.arP— to 

~— get—Prefer-eme. 

4*5* 	That as stated above,, all the applicants belong to the 

scheduled case category and they bail from very ppor families 

and all of them belong to the lower stratum of the society* 

In the Railways there are-back. log vacancies in Gr-,D category 

to be filled up from amongst the casual labourers whether 

existing or discharged. Those back log vacancies were never filled 

up by the Railways to the deprivation of the Scheduled T ribe 

candidates as well as ex-casual workers belonging to the scheduled 

tribe category, Regarding this injustice meted to the members 

of the S.T. categories, various organisations and unions including 

the AISCTREA.,N.P. Zonep Maligaon took up the matter with the 

respondents as a consequences of wboib, the respondents woke 

up from their slumber and eventually by a letter Norb227/RESV 

(P)/AP dated 13.2o95 issued by the respondent No.2 *  the Divisonal 

Railway Manager (P),, APDJ and addressed to the General Manager/ 

2 	'*an  Construction,,-Maligaon on the subject of special 

recruitment drive of SC/ST candidates asked for particulars 

of 56 construction ex-casual. labourers (ST) as mentioned in the 

letter* The applicants are entitled to be considered under the 

said letter dated 13.2,95, According the contents of the 

letter - special recruitment dr*ve was in process and due to 

non-availability of the S.T. candidates amongst the existing 

casual labourers in the AMJ Division, a combined seniority 

list of the Division for SC/ST ex-casual labourers of open line 

and constructions organisation, bad been submitted by the 

*** &* * 5/- 
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Divisional Secretary, AIS- CTREA/A.PW - In the said list;i names of 

56 members of construction ex-casual labourers had been shown and 

accordingly,p to ensure the genuineness of - tbe said condidates, the 
in 

information as indicated/tbe let-ter were called for. 

A copy of the letter dated 13.2.95 is 

annexed herewith as ANNEXURZ-4,- 

4QO_ That in response to,.the said letter dated 13.2.95 the Sr. 

Personnel Officer (Construction).N.F. Railway Maligaon  for General Me 

I 	Manager# Construction addressed a letter No....E/255/CON/Seniroity/CL/ 

Pt-VI dated 31.3,95 to the Dy.Cv,/CON/JPZ and XEN/CON/GC/MLG reques-

ting them to verify that the relevantrecords and to confirm 

immediately wbether the 56 ex-casual labourers had worked for the 

specific perbd as indicatdd in the constructionj or not.-Having not 

received any respons,e,.the same authority again issued letter No. 

E/57/CON/I(GC)/ST Dt.10.4.95 requesting to furnish full service 

period and reason or discharging etc. 

Copies of the lts. dt. 13.3.95 and 10.4*95 

are annexed herewith as ANNEXURE -2 & 3 

respectively*` 

4.7 That again the same authority by its ltv dt.No.E/57/CON/CSC/3̀T) 

dated 24.4*95 addressed to then DRM(P) APW * confirmed that the 

names of the applicants and those appeared in the relevant records 

except the persons mentioned therein. 

A Copy  of the 1t. dt.24*4.95 is annexed 

herewith as ANNEXURE-4* 

4.8. That after the aforesaid development o  the SDO/CON on behalf 

of the General Manager, ConstructionpN.P. Railway by his letter 

No. E/57/CON/ (SC/ST) Dated 4.8.95 addressed to the DGM(P .) APDJ 

furnished the full 
I 
services/particulars of the ex-casual 

labourers (ST) as indicated in the enclosed statement. 

& 00 096/- 
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Wift'holilloyffit.  in  the said letter, it 4o 	was mentioned that 

as re§ards the General Manager's approval j, the cases 

are under scrutiny. It will be pertinent to mention here 

that as per the Annexure-1 letter dated 13*2*95,, amongst 

others the information as to whether GM's approval was 

obtained if engaged after 1.1.81 was called for. In n 
the enclosed statement,,the particulars of the ex-casual 

labourers including the applicants were furnished except 

one as to whether GM's ap roval was obtained for engagement 
~ p 

or not* 

A  copy Of the letter dated 4.8.95 

alongwitb the statement enclosed 

therein is annexed as ANNEXURE-5. 

4.9 	T~ereafter the issuance of the aforesaid letter, 

the applicants were under the bonafide belief and with the 

legitimate expectation that the necessary approval of the 

General Manager would be accorded in the cases where it is 

required and after such approval, there will be no impediinent 

towards appointment of the applicants against the Gr-D 

posts-meant for S.T. candidates under the special recruitment 

drive. Fbivever, till date the required approval has not been 

accored to by the General Manager,,X.F. Railway, and 

accordingly, the applicants are still deprived of their 

legttimate benefits as admissible under the Rules. 

4,10 	That the DRM(P)/APW by his letter No.E.227/REW/ 

(E)/AP Dt. 8.8.95 addressed to the General Manager, Constru-

ction N.F. Railway, Maligaon requested to communicate the 

GM's approval in favour of the candidates shown in the 

list who were engaged or or after 1.1.81. 

e  , 0 * *7/-  
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A copy of the said letter dated 8.8,95 

is annexed herewith as ANNEXJRE-6. 

4*11 	That the applicants state that pursuant to the 

Annexure-1 letter dated 13.2*95 only impediment against 

their regular absorption in Gr_ D posts is the approval to 

be accorded by the General Manager.Altbougb in various 

communications, it has been indicated that such approval 

is under consideration—and although the DRM(P)/APW has 

asked for necessary approval towards appointment of the 

candidates continued in the list, due to the apathy shown 

by the respondents r  such approval is not forthcoming as a 

.result of which the applicants have been put to sufferings. 

As stated above, their services were illegally terminated 

ana now when their turn has come for consideration to be 

appointed against the back log vacancies of GrD posts 

meant for S.T. category, they are again ~ougbt to be 

deprieved by not according the necessary approval of the 

General Manager. In  this connection, it is stated that 

inmany such cases p the casual labourers who were engaged 

after 1.1.81, the General Manager has accorded ex-post 

factor approval. Some of the casual labourers who were 

not given the required ex-post facto approval, had approached 

this Hon'ble Tribunal making a grievance against the same 

and the ton'ble Tribunal was pleased to pass necessary 

orders-On the basis of which, the General Manager has 

accorded ex-post facto approval towards engagement 

of the casual labourers on or after 1.1.81 and consequnetly 

the applicants in the said case have been conferred 

with all the benefits admissible under the rulese The 

00 00009/- 
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applicants . crave leave of the Hon'.ble T ribunal to refer to and 

rely upon the said casd.at  the time of bearing of the instant 

applications ,  The applicants being similarly stuated they 

cannot be treated differently and there is no earthly reason 

as to vby the ex-post facto approval even if required to be 

accorded to should not be given by the General Manager in 

respect of the' applicants. This is the only impediment against 

their regular abs6rption against S.T. backlog.Gr-D vacancies 

for which their names have already been sent. The applicants 

did not enter into the Railwayservices by any back leg door 

policy and they are not at all responsible even if they were 

not eggaged without any . approval of the General Manager. 

After utilising their services in exploitative terms and 

having disengaged them from their services, the responsdents 

cannot keep away from the benefits admissible to them under the 

relevant rules as well as the dictum la&d down by the Apex 

Court. r-be applicants have come to know that 
in many Sbcb 

cases s  the General manager has accorded ex-post facto approval 

towards appointment Of 
. 

the casual labourers on or after.1*1*81 

and as sucbo' there is no earthly reason as to wby the applic-

ants should be picked up for differential treatment in 

violation of the Artciles 14 and 16 of the Constitution of 

India. 

4,12 	That the applicants state that although some Of 

the applicants are not named in the list furnished in 

Annexure -5 letter dated 4.8.95*' it is their specific ease 

that 
they were all engaged as casual labourers under the 

Railways and their services 
have been illegally terminated ,  

* * 0 & 9/-  
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The respondents are duty bound to trace out the records 

and them to furnish necessary paetisipak-6 particulars 

in respect of the applicants. 

	

4.13 	That the applicants state that they being the 

ex-casual labourers under the N.F. Railway and their names 

having been entered into the live register they are entitled 

to be.considered for any future appointment under the relebanAl 

rules, Theyare also entitled to the benefits of the provisions 

of Industrial Disputes Act*.,  Accordingly*  although the 

process for their appointment in Gr-D S%7% backlog vacancies 

was intiatedo  the only stmbling block towards their appointment 

is the only apathy shown by the respondents is not accordingly 

required approval. The benefits accrued - to tbemunder the 

relevant ru-les cannot be taken away in the manner and --.hence 

this application for appropriate reliefo The applicants 

have ~ot no other alternative or efficacious remedy than to 

come under the protective bands of this Hon'ble . Tribunal. 

5. G&O_UNI)-~ ,  FOR RELIEF WIM  LE-GAL - PROVISIONS:- 

	

5 .1 1 	For that the applicants being ex-casual labourers 

of the N.F. Railway and their names having been entered in 

the live register they are entitled to the benefits as 

admissible under the Rules -  and the respondents cannot.deprive 

them of the same by adopting a non-cballant attitude* 

	

5* *2 	PGr that the process of their appointment against 

Gr-D vacancies having been initiated and the ottly impediement 

against their appointment being the approval of the General 

1106 
	 00000**10/- 
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Manager towards their engag gement on or after 1-1-81s same 

sbould'be removed 16y necessary ex-post facto approval, if 

required to be given by the  General Managero 

	

5.3. 	For that the respondents by their apathy and non- 

challant attitude cannot take away the benefits admissible 

to the applicants under the relevant rules and also under the 

dictum of the Apex Court. 

	

5.4 	For that the relevant particulars having been 

furnished in respect of the applicantsj. the respondents 

cannot shirk of their responsiblities towards completion 

of the entire process in respect of appointment of the 

applicants in the available Gr- D back long S&Te vacancies 

and in the processi, the applicants cannot be made to suff . er. 

	

5.5 	For that the General Manager in other similar cases 

having a6corded ex-post facto approval their is no earthly 

reason as to wby the same treatment should not be extended 

to the applicants j, other wise there will be violation of 

Artciles 14 and - 16 of the Constitution of I ndiai and so also 

the principles of natural justiceo' ~ 

5.6 	For that the respondents cannot take advantage of 

the fact that the applicants belong to the lower atr4we-e4 

st 
. 
ratum of the society and all of them being members of the 

S.'T. cormunity they are entitled to the special privileges 

and lack of their knowledge and i nformation regarding the 

benefits to which they are entitled to cannot Olive a right 

MIN 
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to the respondents to deprive them of the said benefits, 

50 	For that under the facts and circumstances, it is 

a fit cage to issue necessary direction to the respondents 

t9wards appointment of the applicants in Gr-D posts as has 

been processed under the communications mention above.' 

5.8 	For that ym&azx'1 	5zxzKdxRkzM=3rkKR  xJJDdmxa 

in any view of the matter, the applicants are entitled to the 

reliefs as has been prayed for in the instant application. 

6.0 DETAILS,  OPREMEDIES  EXHAUSTED 

The aPPlicantt -declare that they have no other, 

alternative or efficacious remedy except by way of filing this 

application. 

7* MATTER NOT PREVIOUSLY FILED ON PE1\WING BELORE ANY COURT:- 

The applicants further declare that they have not 

filed any application, writ petition or wit regarding the 

subject matter in respect of which this application has been 

made before any other autbority ti or Court and/or any other Bencb 

of this Hon'ble Tribunal and no such application, writ petition 

or suit is pending before any of them. 

8. RELIEFS SPLUMT FOR 

Under the facts and circumstances stated above t' the 

applicants pray that the I-Ion'ble Trbbunal would be pleased to 

admit this application, cal for the records of the case particul-

arly the records containing the service particulars of the 

applicants and after hearing the parties on the cause or causes 

that may be shown,,' and on perusal of the records be pleased to 

N 
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grant the following reliefs to the applicants t 

Sol To direct the General Manager,, N.F. Railway,, Maligaon 

to issue necessary.approval towards engagement of the applic-

ants on or after 1.1.81. 

8,2 7b direct the respondents to confer the benefits admissible 

to the applicants as casual labourers under the rules*' 

8.3 Tb direct the respondents to appoint the applicants against 

the  available back log vacancies meant for S.T. candidiates 

as indicated in the various communications mentioned above*" 

8.4 Any other relief or reliefs to wbicb the applicants are 

entitled and as may be deemed fit and proper by this Hon'ble 

Tribunal*' 

8.5 Cost of this application* 

9. INTERIM DRDER - PRAYED  FORI- 

The applicants pray that pending disposal of the 

instant O.A.'a direction may be issued to bhe respondents 

to consider the case of the applicants as has been essured 

in Annexure-5 letter dated 408.95 and urged upon Amexure-6 

letter dated 8.8"#~ ,1095. The applicants further pray to direct 

the respondents not fill up the vacancies to the deprivation of 

the xpp2Jzxk1m  applicants, 

100 0 * 0 0 e 

The application is filed through Advocate 

INS 
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ll,, PARTICULARS OF THE IbP.0* 

I.P.l..O. No 	0 	S-3 3 

bate 

(iii),0ayable at Guwahati 

12. LIST  gF ENCLOSURES1. 

As  stated in the Index 

verificatione*00.600,4 
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. bri PAbin D imary, son of shri io A 
, Doimary,#-  aged al~out - 30 years.."do bereby polemnly irerify 

and state that the statements made in paragraphs 1 to 4 and 

6 to-12 , of the accompnaying petition are true to my 

knowledge and those made in paragraphs  5 are true'to my 

megal advice and I bave not supprseed any - material 

facts, Being only'authorised -I am competent to swear 

this aft verification on bebalf of ail the applicantd" 
7 .  

And I sign this verification on this 

tbe 	-14— Day of Junep 1996 at GuVabati. 

Deponent 

"  AIZ_ 

W  "ffj 
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j U I I C 
CANNEX 

2'71 1 i o s v No 'RI 2, 

To, 
Gil/ COj It 

Sub:- 6pecizd recruitment drive of c ~ C/j'r crwdidates. 

A"" 

GMkV)/HL(; 1  latter No. E/22//ite s v. I opi .1941Cle. ar 
I V dited 1.7-93. 

I n order to clear the brcklog ' of JC/31 in group I'D", 
'recruitment categories In terms of GM(P)/MLGO s lett,er number 
quoted aboVe j  i, special recruitment drive- i 	nder 'process - Due' . 
to.non avUlub1li ty o f 6T cendid L-te s amon gsZ3 tt' he ex;1 8 tin g I ~ Qsual~~,, 
'1'abours in coabined seniority list in this Divisioij u list of 

	

& / I 	 ;, SC/41' ex-Casual labour of open line and cons'truction orgn ~ isa-1.41  

	

x 	 h .  , Jt 
1~~ 

tion har; boon submitt-ohd by the DiV1. oec ~ .Al ~.Xlfd-j /;&W . In t 

	

J~/ 	S' aid JiYt llemc ~q -of 	 (~JT) 'e011utructiull ex-GE".1lukil 1~ - ovr.',,  

	

i 	'have been !3hown. 

To ensure the genuinness of above '56 construction Fx-
C&sual :~abour ~ L3T), please -  furnish the following 1) ~ . ticilla a 0 f  
those 50 JT CU3Ual le.bour so as to enable this Div sion t 
:Screen ;them against the o7l ,, backlog of.this Di vi si om . 

1 Date of' birth. 
.2 DiAte of engLgement hs cE.ouul labour. 

C (,-/ Date of dischargo o  
Number of days worked. 4 

r whum wurked. Last working plu :  e 	un (I e' 
6. Whether SC/6T. 

1 7a Yihother. GM 8 appyoVU was obtpined if engaged 
after 1. 

1. 
 8111 

Flo E.. :;iF treat this is.most urgent. A 
J 

- ---- ---------- 

for i 
it li P U rd U 	J U41 C. 

V1. . 	Copy forwarded for Jnforjvkjj3jjj- 1. 

.[,APDJ 

	

	 0 hi s*  let ~er Thi s has re f. t 

DPU d t. 2 7-10 -54 	;~ i. 11. 91+. .3 

for 
PCMX/2/9 

At  te.sted.- - - - 

Advocate- 
ON 

ocat 



'AY. M-ONTM-1  RAMU 

N FEE 
OFFICC OF T 

GR4M\L MANAGER(CON) 
MAL  lGt3Q14 

i'r/255/0D1VSP-1W1k 1'1Y/CLVP1:..V1 	Dated 	/0 3/9 5 

CZ/Cr)N,/,TP Z. 

I  A;I.Go 

Ni 
XccxuAttpcn~~ ftilve - o 9 

I~ Kill 

l(P)/AVDJ 11~ttex No. R/227/Pas 

	

'41L 	 Va 
)/A~. dated- I E i  

j 1.!hRM(P) APDJ vide his lotter dated 0- 2-9 5 Co Py 
-56 Nos e  EbcCasual T.,abouj 

	

.4: 	 of an6l6add) ,  has forwarded. a -list, 
f  r;verification of their'casual nervice rendered 

t  

Mi` Veri fA cation i is i ceen that the names of 
:.the '$IS Nos, 6c, 

	

Illy. V 	so 	 CL are not appearing In the v aniox ity, 
;11 ~ ;l 	ist'vil: BNQI i Unit fUrnished!.by I XW/ODN/M ~,N vide No. I 

011MV dated 27.2-87o tbreov0r* ~C 
never- afent the -list of thene 56 rettenchad 

CT -,ts:! for, incLuslon. In the Li e RegisteploT Cbnai: ~n*O;C ,~4i 1'. 

	

L ;  

In 'view of abovep you .Are requeated to yeti f y - vil th 
the others re'lovant recior&s!'o f ' XW/ax'4/BxGN and ccxi f i rm 
lmediatel.y whether these'56 Cx-C4s wex a worked for thq 

period as ,  Indicated In the libt In Const,.0r9no 
I N  

Pleaso. tteat tus aa MST U RGENT 
P 

DAV MI (P) /jXPDJ a letter 
No. P,/2 21/RES V( t) AP, dt 
13-2-95. wiLh Its 
Cinclasu rea Q  

C. S AlK 1A 
spo/cm 

tion ,  and ne~casoary actl,) n tat- OVy"! forwarded f,)r dnforma Oetl 
P)/APDJ* 

~47  Atteste 

	

&dvQca0 	 C. S A IRYK I~A) 
spolooN 

1:p>r PnqrRxr, MANAGER(CON). 

Olt, 
qf.1 

	

I 	AA 	'!-r 	I 

I Y 

f 



A 

VA T: . 

Of f 100 of t a 
00norml Hnnnaer(OON) 

LO I E/57/CO N1 1 (C C/5T) 	 Dated -310—.95 
T o 

abs Spec Lel xecruitmevt ~ arlva of 

Ref t Thia offibalette r.  

your atte ntio nla*,- invtiad to.this of ~ ice:jettar ~ 
- number dated -A3.' 

	

.": you ,  were requested 	 partioul 
of 56' Nos 9'.'ex-ces' al laboux q  f.' :J%t our.-v~ply.,A~ tbin 

	

U 	 , f Y 

". Yo  to'cie,  the io~ fare 'i nu~ inoe -.' * a' S'n i1kT,,;, request ad t 
.14hother t 	a bee ' ;'56 *! No a; ex-ceaual "' labour - wore 

:14itiAlly onf 0804 :  undOr' XEX/BO/OQR/BNGT ~ nd.Jf - so 
eij.ip6 period`,'~ nd re cis on of 

'diacbar tqe ,..!A.he rest 

as! 1108 ~~ tiry 

VX_ 

for..  G  

foxwaxde*d'.for'info=gtion..tol", - ", '.' --. ,-, 7 

In ref exe noe ,  to hie lqtter No 2 
ROBV ~ E AP.`.dgted-`,13 *2*95 *  .227/ 

\A 
( , C - S IK A 

SPO(CON) ,  
for Gonersl Mannjer(CON) 

Ij 

1. 7  

A  - ttesied. - k  

'OVO C at 0 



OJI!L-- 

E ~~U ~Kt- -~4 

x 
6 	

ZO 

a:f 	of tho Oa 

Dated*'24*4995* 

driv c! of SO/ST Sub. - Spaoial xOQxutMaat 
candidat ea t  

R d ... .... 	 dt. 
< 

of..56 lfos.ax-Oasu negard_in~ Oacua1"'18e=7i6S : - 
-lint Iaboux(M)thuve be=' -verJ1i(W-..wLth. :  the .."euigrit 

f~~ighed nap 64 	 cze j  
Xouad ~: Are ,  not. 

IM/n/cOa/B14 afl 0 0 ves'wOW ui1-Jn"1937.,' 
eemazk ,  wcs,: asked " from, 'the, prew ant oustodima ,  

0 	 0 en ev" eing Mit ~ t 	the e=iMOSO: Of Oasuai ~ . 
i  randeredi'under f 

O1VQbn1JR1Z :  vide. his %letter, 'lloOR/227/00.110 Z,  
127o 3* 95 (OOPY-Anoloi Od) ! has. a ont .. ,only .,  nomo "'Upt s ,  

qld: -  reo o;rd .1,=egtLrd1n 4ts"andidat es . -.from 
)a one; Usts' - nai ries arvio.0 -.- and iii ~.l w3UOj_*  

)x-casual . 	̀arO;, Mppftriu 

	

above 1, ~ ( 	labburs. 	 _g ,  
aw""Ch jBoro now.. 

JA - 
. -;fgr, 

	

anal 	A1 

....... . ........ 

0. , 

:SPO/ 
f or. G weral-Manag er/Ogn 

rw6.rded 

A 

. 14 
i 	. , C 

for'General 	/00 
rf  

ttE~ sLed-" 

aik 

e or 



XURE 

OM00 of thfj 
Gerwrnl Hnn6tor(00W 

Dated /T --0-95 

To 

Subt SpeCIA z0oruitmont drtvo 
of.SQ/SZ Cnndidnteo, 

Rate -Your lettor-No 
AP dt: ~O*i ~6`95i 

your at In reference to 	I ter dated 19" 6"'95 
on.tho above ,  mib cat the full aorvio0 - .PnrtL0U1nr0 
of,46 Ex-Osaunl - inbour(ST) under XMIDDIC01V 
BNGN is f uxniahad in -  the - enclosed -  otateme tit na 
per preacribed proforme fox fuxther diapoonl 
t your endo Rej rd1ng.'GK!s,,vpproval tho, o naaI3 
0 

INXthor workine pariod of SbxX Meni 13 m, 
Boro son of Late 'Umeab.: Oh..'Bor o  in  undgr  yor  if j. 
:Qation and-.~ ' will ,  be oerit. separatolyo  

S  1. gm IM 

(.BoDEVCUPTA 
MOON) 

FOR. G1;NSBAL,..MANAG&H(C0J1) 

COPY f orwaxdod for Information And 
tiotle n to -..I 

V . 
'GHM/ao' with Ono Statement *  

2'~.. J)y-~ OBIP 0 IV#T PZ 	 bin 
n letter, 	 t~ d 0951 

Do  DEM PTA 

F.OR 0211TRAL IIANAGFR(WN) 

,&tt'eSLed. -  

ea 

orstep 



F. 	 Office of U10 
al v-iaijway Manager JIV10 U" 

Alir.urd.war Junction-

August 8, 19951, 

FA N)qE'X',.URL7  
GM/CON/Maligaon 	

.011 

I 	(f- or  oorsonal attention of. S-hri G ev g UPt sl`a/ coil 

candidates. 
itmen-t dcive of 9--  / 'f 

Sub 	e;:;i al recru 	
) dt. 4.0. 015. 

letter 11O.E/57/CON(SC/ -~T R e f 	your 

you have mentioned' 
-I n  your letter under referencep 

that 	
approval of the eases are under your scruti"Yo 

n be done for screening of the staff  
Since nothing ca 	 I vdthout 

se rvice on or after 1.1.8 
engaged in the Rail ~vay 	 to kindly communicate 

approval q  you are requested 
TAts personal 	 didates shovin 
G\J~ l s  P(,,rsonal approval 

in  f avour of all tile can 
10  ~qxxA viere ongaried on o r after 1.1.8 1 3(ld  

in your list vA 	 va :;' to this Office for office 
send a co py  of such apPrO I 	 P.sted. also 	 ction in the matter j s reLjU 

record A very early a 

1~ a—i I v Aia~~n a g e r P' ) t 
f or Division ,  

Junction. Alipulrdua 

Copy to GWN/Maligaon 
for information please. This 

ref ers to GVVG0N/j,,Ialicjaon1s letter under 
f e-ference addressed to D_1%M(P)/'F0J %v ith a COPY 

to him and others. 

(P) f or Di 	 ]1an, vil .6ail111,1Y 11a 
Alipur~duar Junction. 

I 

& ,te sted. 
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qAPRNQ97 

BUORE THE GIENTRAL ADIZINISTELMVE TKBUII&L. 

0~1 

IN  ME !AIATT&~  OR 

O.A. No. 133 of 1996 

Sm R. Dainoti &- Ottiers . 

... Applicant. 

Vs . 

Union of Indin & Others. 

'I-,  Ecspondonts. 

A 1,41D 

IN THE TVIATTER OF  : - 

Written stater-lonts on behalf 

of tlic,  respondents. 

Tile Tespondents beg to state as follows 

That Vic Cirlswering respondents linvo gone through 

Oopy of V10 .If~)lioation filed by tile npPlicnints and 

linvo -understood tile contents t1leroof. 

2. 	MInt save mid except tile stnter.-ionts which are 
L 

.9PCcifi.cllly .Idnitted 11cro-in-below, other st ,,itementp made 

L4 	 "PPlic.ition are cotegoricAly donied. Airtlier, t1j)0- in t1l 0 

St ,"itOMOnts which are not borne on records 	also denied. 

Contd.....2 



(92.ki 
Jok 

- 2 - 

That with 3,  cgrird to tho,  statements made in p0ra-

graph 4.1 of the npplication, the answering 2 ,.,osponderits do 

not qdmt rmytliing contrary to iolc.v.-.)nt records of the -case. 

That with regard to the stnt.orionts mode in par,,)- 

6rnpli 4.2 of the nplic.ntion, it is stated that all Vie 

,  a, 	 -dx' -Linder different pplicants had been working is Cnsual L.bo .1 

8-LLboidinotca under Executive Eti,,~incor/BG/ODN/Bong,,)ig,-ioia. 

That with regard to the otntenaits nade in 

6rnph 403 of the .1ppliention, it is stnto-d thot the record 

reve.118 that all of them had not been discharged fron their 

services of cnstml lobourp rrither they had Reft from the 

service without any notice. 

That with regard to tile statements ri, ,.)dc in parq-

groPh 4.4'of tile applicntion, t lie nrl;~wcring respondents 

8t.-Ite that ns poll Bo,,)rd's provision cnstvil 1, ,ibo -c,-r who lind 

been dii3chorgod after 1.1.81 9  their manes had d-Uy boon 

r-iinintnined in Live I'Zogistc.r in Order of sonioAty. After 

acrutiny of the Live Rogistor g  the nomoz of the n1logod 

on8u.ql lnbour (the nPiJicanto) were n6t apper.1ring on the. 

roaster whicii leaves no doubt that they lind lc. -Et services 

own and not disclinrgede , 

~.Cllat with regard to the st,,.)tar-.lcnts L.I,, .)do in  -Irq  p ~ - 

g2mi?li 4.5 of the OgPlic.qtiont it is Stoted thrit since the 

Contd.....3 
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,iPplican -lutzs hr.id  left wit!iout itifo3..I,- 'r qtion 'Ind voluntnrily 

fTOm VIC servicos of ansunl labour ond their Vioronbouta 

werc not known to the Orgomisntion, the letter dtd 13.2.95 

issUC-d by Division.-il Rqihiny 	 will 

not be applicable to t!lc -,Illcgcd Ex-Crisixal L,.ibo-Lu, . 

Thot witii regard to tile stnter-lonta mdo in 

ParrigraPh 4.6  and 4.7 of the nPPlication, it is stated thot 

in  rcs,00nsc to the letter dtd 13.3-95 ndarossod to Deputy 

Ck "'Of Eng'ncor/ C/J'O9i9,'lOP ," -)nd Ex'ccutivc EnginC0."/C0Ij/GC/ 

1,11 al i  6non, requesting victi/ to verify  t1lo  relevant records 

rcgllrding tile oexvicoz of 56 Ex-ensmi 1,,)bour and on vorifi- 

c0tion of tile record tho,  XOP02.1t received from Dy. C!iiof 

Enginocr/C/Jogjgj,opt,,  vido  tjlei2., 110', EJ255/00!i/jPz cloted 

D 	 -1 17-7.95 9  it wris found t1i, t Sono of those Ex-c,,Isu,-Il 1 ,  bo 

lin d I oft thei2' acrVices and sonc were under order of 

tr')nsfor to dirfc2'cnt s-L'bOrdin , )t0 s where tile work 14,qs 

PrOvniling, but they did not report to tile &ibordinr 
U 

conco2mod. 

That with ro6l- ,I--,,d to tile Stritononts mde in 

4.8 of tile rIPPlication, the Onswering respondents 

bc-g to st,-Itc 
tIl'-' t  'qll  Of  tilc-r-I wOrc initirilly crigogod 

1.1.81 09cept zeri.- .)l !,TO . JS Of tjIC ollegod Ex-Clis,111 Lnbo -ux 

and their engagonmits were not nPProved by Goncj.,,.jl ill 

Olt"OUgh as per Boardts P3.1ovii3ion, 	GIVIIs prioi? Ipprov ,, . 	_ ) l 

Contd.....4 



4~ 

- 4 - 

before ongagomont of any casual 1-obo -Lcr. was oblig,-.)to2'Y* 

But tile a llegod Ex-castv 	 oug .11 lobour were ,)I'U!i,  Ii on6nged 

ol crigngenont we ,  not in .is cnaunl 1 ,9bour but their initi, 	 2.0 

conformity of tile Bo; ,,2, d l s instruction. However, because 

of their voluntarily leaving the sc2v.iccs un-noticoly, 

thrit is tile bnsic cause of not incorporating their names 

in tile Live Register. Letter d. ,.)tcd 4.5-95 

as cited in t!As pnrn is not in conformity for the casual 

Inboux whose nnno-s lind not npponrod in the interpolated 

seniority list of DRhI(P)/AlipuxdLrir. 

Tivit witli xo&ird to tile stntoments made in 

parn6raplis 4.9 nnd 4.10 of tile ripplicrition, the -)nswC2 -i% 

responuentz reiterate and ronffirm tile statements Lando 

I 1 0 ro - -J,  n -,,.) oov c * 

~elv.)t witIl regard to tile stntements mode in 

4.11 of tile nPiilic.-ition, it is strited t1int - .Is tile 

v lie Ton bouts of tile allo6od -6x-cns -Lxn1 Inbour were not t1iore 

since wiViout the knowledge of t!ic ndr.ainistrntion, they 

lind loft at their own volition, ns- oucli qLlostion of post-

f.,)cto -)p-i;rov I of General 	does not 

'~'Iint tile answering respondents oubuit Vint Vie 

instant O.A. is g--,, o.,z;sly borrod by linitntion. '-- licre is no 

cause of action for prcfcrrin ~; Vic instant O.A. 'C-)'.nme is also 

Con d....5 

-a" 
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b,ir.ced by tile principles Of Wniv0T., CstoPpol and nequisonce, ~ 

Furtil0r ,  tile O-A- is b,"d L Or tlon-~OindoI-  of nocossnry 

pnTtics. 

Tlint tile r1n,-woring, respondents sttbrut t)l,,)t 

tile 	 -0  ,PPlic ,')rlts 'Y flintc~ tile inotrint O.A. Il , )vo t,-ikcn n 

Oil ,'Ince foal f,- woumnble considerrition from t1lis 'Hon l Dle 
Triban,ql. Tflay 11,, .)ving left tile r,- ..Iilw,.Iys  of tlioir own 

volition nna nojq - .1 fter ~) l ,)Psc. Of scv0r,-'l y0nTs cnnnot 

c1qim for their ro-ongngoraont qnd tti ,,It too g  to  tile  

depriv,-)tion of other eligible condidntos. ViCir nInCS 

IVIve .11ro,, )dy boon removed fr or., tile 	lnboiar Live 

Rogistei, . Vicir w!lolc,,,  clq  I 	 , im is bosed on some dep,-irt- 

I:lcntll correspondence whicli do not vest t1lcL., witI l  -Iny  

right of any Ong,- .Igcr. ac nt 

'0  Thot -Lmdor tile fncts Ond ciTctm--Ltnnco8 

stated above, tile instant " IPPlic,"ti0ft is not Mlintninnble 
'Ind lilblo t(I be dism issed 1,1itIl cost. I 

Vcrific,-Itioh....6 

I 
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VERI  PI  CATION. 

1, Shri 	 9,t-kil~~gcd nbout 

years, by occulpntion Rnilwny Scivico, working as 

I , Q  -, f /"c: 	 t Z&: 	 f Vic Y.F. 
v 	 V 

nihvny Adriinistnotion, on beli,-,Ilf of Vic respondents 

do ti(,, 2,cby solemnly offirm. and stritc thot the --tnto-

monts made in prorngroplis 1 a nd 2 are true to rW 

knowledge, those m- )do i n  Pal'ngrni,  I's 3 to 12 	trlLc 

to my information being matter of records of tlic c.- .1sc. 

which 1 believe to b,,  t2,L,,c , .ind tho rests )ro ny 

liwaDlo submi2sion before this hontblo Tribunnl. 

STP CHIEF ENGIN
~Er YCONIM 

N. F. '
a"Wayp Maligaon 

qd6w d* T've mwfto, 

7" 


